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ORDER

An application being CA No. 77/2018, C-IV is filed by

the applicant for dismissal of the CP being IB-787/ND /2018

along with the affidavit of the corporate debtor and the copy

of settlement agreement duly executed between he parties on

19.09.2018. It is stated in the application that as per the

settlement agreement the entire amount has been paid. The



learned counsel for the applicant confirms the receiving of
the said amount as per the settlement agreement. Hence,
prayer (a) is granted. Application is allowed as a

consequence CP- IB-787/(ND)/2018 is disposed of in terms

of the above order.
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